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The 26™ February 2019

No. R/F-11/Vi-1(PART-1)46/12-521—In exercise of the powers conferred by
proviso to Article 309 of the Constitution of India, the Governor of Bihar is pleased
to make the following Rules to regulate the Recruitment, Promotion and Transfer
of Ministerial Staff of Sub-ordinate offices of the Education Department, Govt. of

Bihar :-
1

(1)
@)

(3)
2.

(1)

(i1)
(i)
(iv)

v)

(vi)

Short title, extent and commencement—

These Rules may be called “The Recruitment, Promotion and
Transfer of Ministerial staff of Sub-ordinate offices of The Education
Department of Govt. of Bihar-Rules, 2019”

It shall extend to whole of the state of Bihar.

It shall come into force with immediate effect.

Definitions:-In these Rules, unless otherwise requires in
the context—

“Cadre” means cadre of Ministerial staff class of reorganised offices
under Rule-3 of these Rules;

“Controlling Authority” means Controlling Authority as specified
under Rule 5 of these Rules;

“Head of the Department” means Director, Secondary Education
Bihar;

“Divisional Cadre” means Ministerial staff of Regional offices of
Education Department situated at Civil Divisions of State;
“Commission” means Bihar Staff Selection Commission;
“Appointment Authority” means controlling officer of concerned
Cadre;

Level of Cadre Divisional cadre of Ministerial staff of sub-
ordinate offices under Education Department will be of
Divisional Level and Central cadre of Ministerial staff of sub-
ordinate offices under Education Department will be of head
quarter level.

The posts of ministerial services of sub ordinate offices of
Education Department will be reorganised in the following two
cadres—

Central Cadre—It will include the posts of Directorate of Library
cum Information Centre, Bihar State Council of Research and
Training, Bihar Madrasa Board, Islamia Samsul Hoda, Office of
Assistant Director (Sanskrit) at Patna.

Divisional Cadre.—

Controlling Authority—Controlling Authority of cadres specified in
rule 4 shall be the following:-

Central cadre- Director, Secondary Education, Bihar.

Divisional cadre-Regional Dy. Director of Education of respective
division.

Constitution of Cadre—Constitution of the ministerial cadre will be
as follows:-

S1 No. Name of Category Level/Grade
1 Lower Division Clerk Basic category
2 Upper Division Clerk First promotional level
3 Head Clerk Second promotional level
4 Office superintendent Third promotional level




fagrR TTote (srmaRor), 4 ST 2019 5

3)

(4)

10.

11.

(1)

(2)

12.

13.

14.

Strength of the Cadre—Strength of the cadre will be decided by
Education Department. Pay Scale/Pay level of the various categories
of the posts of the cadre shall be the same as sanctioned by the
Finance Dept. from time to time.

Recruitment—

Eighty five percent of the posts of lower division clerk shall be filled
up by direct recruitment while remaining fifteen percent of the posts
shall be filled up by promotion from amongst the intermediate
qualified and eligible employees of Group D services.

Direct recruitment will be made in the category of lower division
clerk on the recommendation of the Commission.

Appointing Authority will send requisition to the Commission every
year by 30th April along with the number of vacancies calculated as
on 1st April of that year.

The Commission will advertise the vacancies and after selection of
the successful candidates on the basis of Competitive Exam, and
recommend the names of the candidates in order of merit to the
Appointing Authority. Merit list will be valid for one year from the
date of receipt of recommendation of the Commission in the
Department.

After due scrutiny, the Appointment Authority will appoint the
candidates as probationers for two years. On the basis of being
satisfactory the service of such probationers, their services may be
confirmed.

Qualifications—

Minimum qualification will be intermediate or equivalent with the
knowledge of computer operation and computer typing.

Minimum age for appointment will be 18 years and the maximum
age will be same as may be determined by State Government
(General Administration Dept.) from time to time.
Reservation—Compliance of Reservation/Roster, notified by the
State Government, from time to time, will be essential in
appointment and promotion.

Appointment by Promotion—

Appointing Authority will prepare the seniority list of those
intermediate passed Group ‘D’ employees, who complete the
kalawadhi determined by the General Administration Department for
promotion.

On the recommendation of Departmental Promotion Committee,
promotion will be given as per seniority.

Appointment on Compassionate ground—In conformity of the
provisions specified by the General Administration Department,
action of appointment on compassionate ground against the vacant
posts of direct recruitment may be taken.

Departmental Examination—Central Examination Committee of
Revenue Board, Bihar will determine the subjects and syllabus for
examination and organise the examination.

Confirmation—Services of the probationers will be confirmed after

the successful completion of probation period and passing of the
Departmental Examination.
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15.

16.

(1)

(2)

(3)

17.

(1)

(2)

18.

19.

20.

21.

Seniority—Seniority of a member of cadre will be according to the
position of their merit as decided by Commission, however seniority
determined prior to coming in to force of these Rules will be
unchangeable.

Provided that employees appointed on the compassionate
ground shall be junior to those who are appointed on the basis of
Competitive Examination in the relevant recruitment year.

Provided further that the employees appointed by promotion
will be senior to those employees appointed through competitive
exam in the relevant recruitment year.

Promotion—

Promotion from basic grade to higher category may be given after the
completion of kalawadhi determined by General Administration
Department, from time to time, and on the recommendation of
Divisional Establishment Committee.

Promotion Committee at Divisional level will be constituted by
Department by a separate order.

Constitution of Promotion Committee at Directorate level for Central
cadre will also be made by the Education Department by a separate
order.

Transfer—

Regional Dy. Director of Education of respective division may
transfer the employees of this Cadre. Guidelines for the transfer will
be generally the same which are issued by Cabinet Secretariat
Department for State employees for time to time. In special
circumstances, the Education Department may also issue directions
relating to transfer separately.

Generally Transfer from one Cadre to another will be not made,
however in special circumstances, on the request of concerned clerk
transfer may be made after consideration at the level of the Head of
the Department. After transfer in another cadre, the seniority of the
concerned employee will be admissible from the date of joining in
new Cadre. Application for transfer in another new cadre in the
service period less than five years will not be considerable.
Disciplinary Action— Disciplinary actions may be taken as per the
provisions of Bihar Government Servant (Classification, control and
appeal’ Rules, 2005 (as amended from time to time).

Residual Matters—Members of the cadre, in respect of matters not
specifically covered under these Rules, will be covered by
Rules/Regulations or orders applicable to the officers/employees of
appropriate level of the State Government.

Removal of Difficulties (Doubts)}—Education Department may
issue such general or special direction not inconsistent to the Rules
from time to time, in order to remove the difficulties in implementing
any of the provision of these Rules after consultation of the Law
Department.

Interpretation— If any doubt arises in the interpretation of any of
the provisions of these Rules, the matter will be determined with the
consultation with the law Department by the Departments and its

decision will be final.
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22.
(1)

(2)

Repeal and savings—

All the resolutions and instructions issued under “Education
Ministerial services classification Appointment, Promotion and
transfer Rules, 1974” (as Amended from time to time) are hereby
repealed.

Not withstanding such repeal, anything done or any action taken
under the said resolutions, instructions shall be deemed to be done
or taken under these Rules as if these Rules were in force on the day
on which such thing was done or action was taken.

By the order of the Governor of Bihar,
ARSHAD FIROZ,
Deputy Secretary.

3refter, AAfAdTery qsumed,
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